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Total 1.2481
[#T. §. RO/UK/NH-07/Rishikesh Bypass/3D]
o FHE, s

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 18th June, 2026

S.0. 3221(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport and
Highways, 756(E) Dated:12/02/2026 , published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section
(ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter referred to
as the said Act), the Central Government declared its intention to acquire the land specified in the Schedule annexed to
the said notification for construction, management and operation of NH-07 in the stretch of land from Km. 529.750 to
Km. 542.420 in the district of DEHRADUN in the state of UTTARAKHAND

And whereas the substance of the said notification has been published in Hindustan Times News paper(English)
on date 20.02.2026 and Hindustan News paper(Hindi) on date 20.02.2026; under sub-section (3) of section 3A of the
said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.
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SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH-07 in the stretch of land

from Km. 529.750 to Km. 542.420 in the district of DEHRADUN in the state of UTTARAKHAND

State: UTTARAKHAND

||District: DEHRADUN

SI. No. ||Survey/Plot Number|| Type of Land (|Nature of Land Area Name of Land
(in Hectares)|| Owner/Interested
Person
Lt | 2 L s 0 4 | 5 | 6 |
[Taluk: Rishikesh |
|Village: Garhi Maychak |
1 82 Government Non Agriculture 0.0365|[Forest Department
82
2 99 Government Non Agriculture 0.683|[Forest Department
99
Village: Khairi Kalan
3 1 Government Non Agriculture 0.1467||Uttarakhand
Goverment
1
4 2 Private Agriculture 0.1669||Gangaram Advani
S/O Navalmal Advani
2
5 20 Private Agriculture 0.0097|[Rupesh Chauhan S/o
Dan Singh Chauhan
20/2
6 21 Government Non Agriculture 0.1{|Uttarakhand
Goverment
21
7 22 Private Agriculture 0.002|[Hema Devi W/o Late
Rajesh Chauhan/
Yogesh Chauhan
22
8 23 Private Non Agriculture 0.1033|[Hema Devi W/o Late
Rajesh Chauhan/
Yogesh Chauhan,

Sandeep Bhandari S/O
Ratan Singh Bhandari,
Shashank Chauhan
S/O Late Pritam Singh
Chauhan, Dharma
Devi W/o Mahendra
Singh, Vikash Bhatt
S/0 Purnanand Bhatt,
Bhagwan Singh S/o
Sher Singh Kandari

23
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